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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Lepislative Department)
New Delhi, the 26th August, 1984/Bhadra 4, 1906 (Soka)

The following Act of Parliament received the assent of the President
on the 26th August, 1984, and is hereby published for general informa-
tion:—

THE CONSTITUTION (FORTY-EIGHTH AMENDMENT) ACT, 1984
[26th August, 1984]
An Act further to amend the Constitution of India.

Bk it enacted by Parliament in the Thirty-fifth Year of the Republic
of India as follows:—

1. This Act may be called the Constitution (Forty-eighth Amendment) Short

Act, 1984 title,
2. In article 356 of the Constitution. in clause (&), the following Amend.

proviso shall be ijnserted at the end, namely:— ment
of article

‘Provided thal in the case of the Proclamation issued under 3sa.
clause (1) on the 6th day of October, 1983 with respect to the State
of Punjab, the reference jn this clause to “any period beyond the

(1)
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expiration of cne year” shall be construed as a reference to “any
period beyond the expiration of two years”’

R. V. 5. PERI SASTRI,
Secy. to the Govt. of India.
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